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- CENTRAL ADMINISTRATIVE TRIBUNAL PIUNCIF'AL BHNCH

OA 985/2004

New Delhi, this the 21st day of Apr i1, 2004

Hon'ble Sh_ Sarweshwar Jha, Member (A)

An ;j u

W/o Late Const Nidhi Kumar
PIS No-28892325

R/o V&PO;: Khajoori,
P' „ S . Par i k s 1' Ii. t Ga r h ^
Distt Meeiuth, U,P..

„ . Appl icant

( By Advocate Sti. An i i Singhal)

VERSUS

Union of India through

1C^oinm :i s;;;.ioner of 1-hd 1 ice

Police Head Qiuartei ,

I t E s t a t e ,, h-! e w Del ii i .
. . Respondent

Q,„B-Ja £.,R,.„i:0RAL1

3hriarweshwar„Jha,

The applicant has filed this OA against the orders of

the respondefits dated 12-3 -2004 (Annexure A~l) whereby her

request for cip^po ii i tmen t on (jompassi onate grounds has been

rejected. Howevei , tlie applir;ant has prayed for

coifTipassionate ailowaiice ijeincj granted i:;o her as permissible

under Rule 41 of tlie CCc; (Pension) Rules., The relevant

provisions of tht; said f?ule ai iS as under

" 41, „ Coinpasis i oi iate a ] 1 owan ce

(1) A Government servant wl'io is dismissed
or removed from servicti shall foifeit ins
i:)i;:;nsiori and gr-a ti,,ri, 1:y ::

P r o v i, d e d t h ci t t h e a u t ti o r i t y c o mp e L; e n t t c ,>

dismiss cii" i'emove tiim from set vice may, if

the; case iciese!• v ,lng of spi;:;ci,a,;
(o n s i, d s;rat i o n „ s a n c t; ion a c;o mf• :• a s s i o 11 a t•; e
allowanct:^ not: ejxceeding 1:wo thirds of
P e;n i o ri o i• v;;! r a t u i t y c;r b o 11-i '/•) 11 i c h wo u 1 ci
have been admissible to hirn if he tiad
retired on [coinpensation rsension] „

(2 ) A c: o mr:' a s s i o n a t e; a 11 o wa n c e s a n c t i, o n d
1,1 rider tlie j:)! oviso to sub-rule (Ij sh.':i. 1,1
not be less than tl'ie amount of [Rupees
t r ee tiu rid i•ed an d e\/en t v - f i 've ] p e r
mensem _"



! ii& ajjpl icaii t, I'la;;. also submitted a r epresisntation

to the respondents vide lier letter, copy of wl'iich is placed

at Annexui e i'lii peiusal of tl'ie sanJ representation:, it

is observed that tiie husbarid of the applicant was a Constable

ill Delhi r'olic:e: she lias yot one minor son and two

daughters; and tlial: tiie condition of ttie famiJy as submitted

by her has li'een quite liuJic^ent,, as tliei'e is no earning member

in the famiJ,y,.

.. i t 1 s. f u r-1 li e r- ::3u b'm i 11ed y t he 1 d , c ou n se 1 t. I'i;,i t:,

the mot he I oF the deceased employee., who is a widow,, ialso

a p a r t o f t; tie f a mi 1 y cjf t h e a p f)1 i c a.n t „ Jn d e i- t iie s.e

circumstances., it appears that the family is left with no

alternative but to request: ttie ai.Jthorities concerned to

consider and allow them compassionate allowance as provj,dec!

under' Rule 41. of Mie (Pension) Ru Jesrd , courise;! prays

that the authorities could be dir-ected t:o (consider the

i-epresentati on frf the applir:arit together wrtti this and

allow the same.

4 . l-i a V i n g r e g a r d t o t ti e f a c t s; a n d c. i, c c u ms t a n c e s C' f

the case, 1 am inclined to dispose of this OA at this stage

itself while hearirig on tfie point of admission witliout

issuing notices to the r'espondents with directions to tiiein to

c;o n s i d e r t he r e p r" e s e n t a t i o n o f t he ,:3, p p I i, c:a n t a i;. ,• i 1.1 f; ,•! d y

peiiding with them and also this OA treating the same as a

r-epM-esentation and dispose it of by issuing a rea;-.one(i and

speaking order within a period of three months from the date-

o f- r-e c ifj i p t o f c o p y o f t hi i s::. o r-cJ e r ., Wi. t h t h i, t:., (• if:: (i A

s t a n d s d i s p o s e c:! of,

/vikas/

(Sarweshwar Jha)
iViember (A)


